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Raipus, the 28th March 2012

'NOTTFICATION

No. F-6-292/7-3/201 1.—1In exercise of the powers conferred by Section |3 of the Chhattisgarh Land Revenue
Code, 1959 (No. 20 of 1959), the State Government, hereby, makes the following amendment in the departmcms
Notification No. F-6-292/8even-3/201 1, dated 27th December, 2011, namely :—

AMENDMENT

in the Schedule of the said nonification,—
1. In the entries relating to column pumber (4) of serial No. 3 of the Schedule, bearing heading “New District”™,

after the word “Balodabazar” the word “-Bhatapara” shall be added,
2. In the entries relating to column number {4) of serial No. 9 of the Schedule, bearing hcadmg “New Dhstrict”,

after the word “Balrampur” the word “-Ramanujgani™ shall be added.
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